CENTRAL ADMININTRATIVE TRIBUNAY,
PRANCIPAL, BENCH

{ P IRLIINN6 m
(A No 2HS200064

New Delhi this the 30™ day of October, 2006

Hon'ble Mrs. Meera Chhibbher, Member (1)
Hon’ble Mrs. Neena Ranjan, Member (A)

Desh Ray Sharma,
§/0 Shn Sant Ram,
R/ D- 22, Knshan Vihar,

Near Pooth Kalan, Delhi-1 10041
f’-\'ppiit'.wn!

(By Advocate Shnt 1D N Sharma proxy for
$hn Sachm Chavhan )

VERSES

1. Shn Iander Singh, DTRM,
Northern Ratlway, Pahar Gany, New Delin

2. Smt. Babita Singal,

Semor DAO (DM O,

Northern Rabway, Pahar Gam,

New Dellu

itpapondents
{By Advocate Shn P K Yaday )
DR D KR RRAL)

(Hon’ble Mrs. Mecra Chhibher, Member (1))

Contempt Petihon had heen filed v the appheant agamst the order

dated 9 1 2006 m DA 265272004 whereby 134 was i.irs*;wrmw! ot hy o‘i\:’il'ig

XL



O

following directions:
“11) The respondents shall release the apvawimt ot lesae sncashment ol
the apphicant, 1t not already released alopg with imterest on the amonnt
of leave encashment at the eane rafe of whieh 1t s pavable on the
GPD from the date of retirement 1o The date of wetagl [avment
(1) The appheant shall also be pad wberest a3t the rate ot which W s
payable on GPF on the amount of DORG amd commnted valne o

pension for the period 22 5 2005 to 24 6 2005

{11) The order shall be wmplemented within twa manths from the date
of recespt of a certitied copy of this arder”

Today when the matter was called ont, bofh tearnedd connsel agieed that the

directions grven by this ‘fribunal have smee been complied with

2. I view of above, CP s dropped and notee saned b the respondents

are discharged

W

{(Mrs. Neenn Ranjan ) { Mis Meera Uhhibher )
Member (A) Member (.1)




